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Counsel for the Applicants

Counsel for the Respondents

THE HON'ELE JUSTICE SHRI M.G.CHAUDHARI ¢ VICE-CHAIR

B.5ri Ramamurthy Naidu B.G.V.5.Nagara ju
9.8.5urya Rao
10.,G.Rama Rao
11.K.Ramana Rao

12 ,N.Krishna Murthy
13.R.Venkateswara Rag

B.S5.V.5rinivasa Rao
Chandan Behara
J.Venkata Rao
V.Nagasatya Rao
T.Venkata Rao
Ch.Thrinadha Rao

«esApplicants

And

The Chief General Manager,
Te lecommupications, A.P.Circle,
Doorsanchar Bhavan, Hyderabad-i.

The General Manager,
Telacom, Visakhapatnam Area,
Visakhapatnam,

The Telecom Dist. Engineer,
Srikakulam,

The Superintendent-in-charge,
Central Telegraph Utfice,
Srikakulam,
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THE HON'BLE SHRI H.RAJENDRA PRASAD : MEMBER
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(0bral Orders per Hon'ble Justice Shri M.u.Chaudhari,

Vice-Chairman) .

Office to register the 0.A. formally.

2. driginal Applﬂcatian admitted, MNotice waived by

Heard., The applic%nts have been working as part-time

men,
They claim that th?y are entitled to be paid wages 1/

the pay prescribed scale of pay of #.750/- per month
‘ R
dearness allowancel from the date date of their appoin

the service in the, department. The dates of joining

applicants respectively are set out at page-3 ofthe O

|

It appears that applicant Nos.2, 3, 10 and 11 ha

submitted representations in August,

3.

1984, to the Sup

dent-in-Charge, Central Telegraph 0Office, but there h
|

|

No response,

4. It may be mentioned that reliance is placed on t

circular issued b¥ the General Manager, A.P., Hyderab
dt.26—2-ﬁF88 and the circular of Ministry of Personne
Public grieuancasland Pensions etc.,; dt.7-6-1988 in
of the claim, Prima facie a reading of th%sacircular
are at Annexures 1 and 2 do raquire the claim of the
cants to be serinpsly examined by the respondents. ﬁ

applicants are ucrking in Telecom Centre, Srikakulam

They are beiqg paid at the rate of R.3.10 ps per

Fongent,

hour .
30 &R of
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af the

A,
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Lrinten—
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L
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s, which
appli=-
11 the

District,

Telegraphe—

The policy followed in respect of similarly placed persons in

other divisions will be relsvant to be taken into acgount, It

ig pertinent to note that guide lines dt,26-2-88 uerp issued
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in the light of a judgement of the Hon'ble Supreme Coun

Having regard to th? above recorded circumstances, fol
t- |

order is passed
’ [

(1)The'adplﬁcants are givan liberty to
file 4 proper repressntation to the
General Manager, Telecom, Visakhapatnam

Arsa, within a pseriod of ane month from t

throuéh the District Enginser, Telecom,
I :

Srikaﬁulam;
!

(2)Each applicant howsver shall file
| : .
L seper?te representations;

| .
(3)0n a2 representation peing filed by

any Df the applicants or all of them
seperately within the stipulasted time,

the aFthoritias concernad shall exa-
mine [the same in the light of =
rele%ant guidelines mentioned herein
above viz., dt.26~2-88 and 7-6-88
within a period of 2 months from wesesw
9w~r%ceipt of representation and the

daciéion thereon shall be communicated

?

to the concerned applicant,

|

t.

lowing

oday

5, The Driginal{ﬂpplicatiun is dispaosed of in terms of the
. |
wbove order. No order. as to costs.
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(H.RAJEND
Vice=-Chairman

Member
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! Bated:
[ Dictated 1in
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1st July, 1996,
Open Court.
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